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is the suitable place for having a shipyard. 
Unfortunately th scheme of Hazira 
hi yard wa not included in the Sixtb 

Five Year Plan. The State Government 
has often r que ted the Central Govern. 
ment for quick decision in the matter and 
the then Mini ter for Shipping and Trans .. 
port, Government of India, informed tha 
Gujarat Government on 15·2·82 that the 
question of Hazira shipyard would bet 
taken up for consideration at the time of 
the mid-term review of the Sixth Five 
Year Plan. Since long this project was 
pending before the Central Government 
for clearance. This is, therefore, reque~ 
ted that a quick deci ion should be taken 
to establish the said project at Hazira in 
Gujarat for providing facility and benefit 
to the people and the country at large as 
the project involves utmost public interst. 

(iii) N ED Oil RELIEF WORKS AND DlsTRl .. 
BUTION OF FOOOORAlNS TO PEopLE AP-

I • I • FECTED BY A NATURAL CALAMITIES IN 
MIRZAPUR, U.P. 
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(v) SUPPLY 0 BDmLE OIL TO W 
BENOA.L. 

SHRI AJIT UUMAR: SAHA (Vi h"ll"· 
pur): Sir, I am drawing the atontio . 
the House about the problem tb t · 
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~Sbrj Ajit umar Saba] 
fa d in regard to aUo tipns and supply 
of edible oil to We t en al by th Cen-
tral Government. 

Minirpum monthly requirement of edi-
ble oil for the State of We t Bengal is 
10:000 T With additiOJ,ial 30QO MT(or 
each of th t~o fe tival month in Qctober 

.and November. But, Sir, -(the allocation 
.b Governm~nt of Indja has alw.,!:¥s been 
inadequate and the quantum uncertain and 
varying from tim to ti,me. Duri g the 

"1a t oil year pvem r 1981 tQ October 
19' 2, total allocation was 73,189 MT of 

, .edH~le oil, when the re'quirement wa that 
' Of 1,20000, MT. The tte Tr d,ing Cor-
por tiqn hich j entrusted to deliver the 
allocated quantum, has always been. found 
lackipg in it . job. The' [backlog for ' tbe 
last 0 1 year h,as not yet been delivered 

pugh the oil year was extended' upto 
. O-tl-82. ' 'I 

:. 
I ,ir, du to inadequate and erratic ~u ply 
by the STC the public distribution in the 
, t-ate 'i 'suffering. ' '. .. . ~ " . 

I, therefor , urge upon the Central 
Government I for 'allocation of 6000 MT 
cruel' oil and 4 00 M 'of refind edible oil 
I r' m()nth and tp.e oil hould, be deli-

' vef(~d throlJ h th 9~lcl1trta Port~ 
I I . 

.: 'I also demand the Mini ter conu.rped to 
ro a tate~ent iq t:q.e ~ou e ,bout, ~he 
s eps taken in thi regard as ear y as 
Pos~ lbl ' " .-

l.4 

OR R L ,BUDGET, 19 3- 4--.GE E-
Rt\L OJ U~~19 

DEPUTY-SPEAKER: We go to 
. ,e n t it mr--General Piscu sion on 'the 
B~dget (General) for 1983 .. 84. Shri 
Sunil Maitra will initiate the di 'cus ion. 

S SUNIL MAITRA {Calcutta 
East): Mr. Deputy Speaker, Sir, 

'Ili ter in his ~QdBet Speed. 
rely ann unc · d that the 

tent jnst.. ent or ach:eving' 
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PMional objective and sustaining the 
.. ce of d ve]op.rqent through appropriate 
financial apd i'i cal policie~. · 'He also fur-
ther ar that . udget i not imply an 
e er9is t? r ~ ~ re,) OUfces ~qd finance o~~ .. ar ' be sentlDlellt epres ed are laud-
pIe int;leed. aut: ir, the ~uqgei essent'i-

, ' ly reflect tb economic policie of the 
goverDfUen't or, if I am permitted to use 

e eJrnre ion ery often made by . the 
'i~re4~ce or of the distinguished ' finance mi t r' Mr. Ve,nkataraman: that ' e 
~udget does reflect the ~cQnomi~ ph\liso-

hy of the Go ernment. ~}J, since OUT 
oCiety i~ ot a cOI)1pact horno enous e i .. 

.ti~r, co ·s~~ P? . of p~ol?le haing "identity 

. f intere t, rather ayi,ng ' confi\ct of inter~ 
~, the econo'm;c policles epuDciated in 

~~e ~udget .are a~o 'bound to rellrct the 
~ of t O$e whp are c fll'ged wit\! ~ 
responsibility of framing the budget. 
Therefore, in the course of my delibera-
tions; J"Will try to 'pinpoint this particular 
bias with which for tHe last 35 year ' most 
o~ the e budgets have been framed by the 
Finance Minister. But, before I actually 
go into thi question, I would like to 
deal .. ith ' the policy of framing the 
lrudg t itse1f. 

The fi cal year 1982·83 is not yet over. 
We" r arted t1Je year from 1st April 19'82 
and will complete it on the 31 t arch 
1? ~. Lajst y~ar. the Finance . Wn~tet 
~ine be ore the House with proposals' of 
taxation to the ' tune of a little more than 

t 589 crores. Havin placed Ibefore 
the J;Iou e a budget containing demands 
for additional t~xation to the extent ~ of 
a. 589 crores he asked us to discuss it, 
debate it. There were criticisms congratu-
l!'ltions, lon9 speeches and l~nger repli~s. 
Having done all that, during the fiscal year 
1982-83, instead of remaining content with 
th e tax propo als in the budget, he has 
gone in for fresher and fresher levies Ion 
t e people of this country. If that i the 
po ition, we do not understand the is 
for the budget propo al • ' 

If we take la t year' budget, though the 
fi cal year · i not over, how ll1ucl) of -a i .. 
tional 1 vies ' pave been impp ed on the 

op1~ after t]Ie budget prop~als were pre • 
'ented? The Finance Min' tee came 'be .. 
fore the 0 e three time,s ~it ~pple .. 


